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CASE NO. :
Appeal (crl.) 268 of 2001

PETI TI ONER
THE STATE OF TAM L NADU & ANR
Vs.
RESPONDENT:
MUNI ANDI
DATE OF JUDGVENT: 02/ 03/ 2001

BENCH
M B. Shah & S.N. Vari ava

JUDGVENT:

S. N. VAR AVA, J.
Leave granted.

Heard parties.
P I T ... i T ... T ... .. Toooo ... T..J

This Appeal is against an Order dated 12th April, 2000,
by which a Detention Oder dated 12th August, 1999 has been
guashed. The Detention Order has been quashed on the ground
that there has been non-application of mind on the part of
the Detaining Authority. This conclusion was arrived at by
holding that page 19 of the Recovery Mahazar shows two
separate sanple bottles each containing 600 ms. of arrack
whereas page 45 of the Chem cal Exami ner’s Report shows 550
ms. of arrack. W have been shown and | ooked at page 19
of the Recovery Mhazar and page 45 of the Chem ca
Exam ner’s Report. They do not both relate to the -same
case. Page 19 relates to this case but page 45 relates to
sonme other case. M. Lanbat fairly admtted that the two
do not relate to the sanme case. Fromthe above, it is
apparent that the Hgh Court materially erred in not
consi dering these facts before quashing the detention order
In this view of the matter, the inpugned Order cannot be
sustained and it is accordingly set aside.

However, the Detention Order was of 1999. The sane had
been quashed by the High Court in April 2000. The period of
detention is over. |In our view, this is not a case where
the Detenu should be nmade to surrender to wundergo the
remai ni ng period of detention

The Appeal stands di sposed off accordingly. There wll
be no Order as to costs.




